


17. | Details of the corporate debtor’s Registered as MSME vide cert. No.
registration status as MSME | UDYAM-DL-06-0136360 dated
{ 01.10.2024

Note: Annlicazians Seeking extensz’on of CIRP Deriod as wefl as excfusz’on of CIRP period, is

perzod is expiring on 8 04. 2025

IBBI/IPA-002/IP-N00774/201 8—2019/ l23 =
AFA Valid up to 31-Dec 2025
Regd Add: B-5/41, Ground Floor, Vivekanand Apartment,
' Sector 8, Rohini, NCT of Delhi - 110085
For Haldiram Fincap Private Limited

Date: 30-04-2025
Place: New Delhi
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ADITYA BIRLA

“w CAPITAL
ADITYA BIRLA CAPITAL LIMITED

Registered Office : Indian Rayon Compound, Veraval, Gujarat-362266
Branch Office : 2nd Floor, Vijaya Building, 17, Barakhamba Road, New Delhi-110001

|“APPENDIX- IV-A” [See proviso to rule 9(1) Security Interest (Enforcement) Rules, 2002]
Sale Notice For Sale of Immovable Property

PROTECTING INVESTING FINANCING ADVISING

On account of the amalgamation between Aditya Birla Finance Ltd. and Aditya Birla Capital
Ltd. vide the Scheme of Amalgamation dated 11.03.2024 duly recorded in the Order

passed by the National Company Law Tribunal - Ahmedabad on 24.03.2025, all SARFAESI
actions initiated/to be initiated by Aditya Birla Finance Ltd. in relation to the loan account
and mortgaged property mentioned below, stands transferred to Aditya Birla Capital Ltd.,
the amalgamated company.
E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
W(Ith )proviso to Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002 (54 of
2002).
Notice is hereby given to the public in general and in particular to the Borrower (s) and
Guarantor (s) i.e. M/s. Empire Furniture Co, Through Proprietor; Mr. Gurpreet Singh
Bhatia; M/s. B J Corporation, Through Proprietor; Mrs. Sonia Bhatia, having Loan A/c
no. ABND_LAP000000604092 that the below described immovable property mortgaged to
the Secured Creditor, the physical possession of which has been taken by the Authorized
Officer of Aditya Birla Capital Limited, the mortgage property will be sold on “As is where
is”, “As is what is”, and “Whatever there is” basis on 20.05.25 for recovery of Rs.
7,44,02,560.95/- (Rupees Seven Crores Forty-Four Lakhs Two Thousand Five Hundred
Sixty and Ninety-Five Paise Only) due as on24.03.25 and further interest and other
expenses thereon till the date of realization of complete Outstanding amount due to the
Secured Creditor from above stated Borrowers/co-Borrowers.
The Reserve Price will be Rs. 5,47,26,524/- (Rupees Five Crores Forty Seven Lakhs
Twenty-Six Thousand Five Hundred and Twenty- Four Only) for Property. i.e., “Northern
Side Portion of First Floor, Second Floor and Third Floor with roof rights, Part of
Property bearing No 59, Motia Khan Dump Scheme, M.M. Road, Rani Jhasi Road,
Delhi- 1100557, and the Earnest Money Deposit will be Rs. 54,72,653/- (Rupees Fifty
Four Lakhs Seventy Two Thousand Six Hundred and Fifty-Three Only).

Short description of the immovable property:
All That Part & Parcel of Property bearing no.: “Northern Side Portion of First Floor,
Second Floor and Third Floor with roof rights, Part of Property bearing No 59, Motia Khan
Dump Scheme, M.M. Road, Rani Jhasi Road, Delhi- 110055”
For detailed terms and conditions of the sale, please refer to the link provided in Secured
Creditor's website i.e. https://abfl. adltyab|rlacapltal com/Pages/Individual/Properties-for-
Auction-under-SARFAESI-Act.aspx or https://sarfaesi.auctiontiger.net

DATE : 30.04.2025, PLACE : Delhi Authorised Officer, (Aditya Birla Capital Limited)

Possession ROTICE

LITHE HDB FINANCIAL SERVICES LIMIT

Eulglﬂmd Office: Radhixa, 2nd Flioor, Latw Garden Road, Navrangoura, Ahemdabad, Gujral, Pin Code
3005 BRANCH OFFICE: HDE Firancial Services Limiled, Khasra Mo 47, Behind O Ford Sehool
Wikaapur Dedhi 110018

1344} Under Sarfaesi fcd

NOTICE OF APPEARANCE BEFORE THE
HON'BLE NATIONAL COMPANY LAW TRIBUNAL, CHANDIGARH BENCH
FOR THE ATTENTION OF
M/s SRS FINANCE LIMITED (L74899HR1994PLC040440)

RELEVANT PARTICULARS

1. | Name of Corporate Debtor M/s SRS FINANCE LIMITED

2. |Registered Office Address of | SRS Multiplex, Mezzanine Floor, City

the Corporate Debtor Centre, Sector 12, Faridabad,
Haryana-121007
3. |Case Tite and Case No Central Bank of India Vs SRS Finance
Limited

CP(IB) No. 78/ChdiHry/2025

Notice is hereby given that Central Bank of India has filed 2 5. 7 |BC petiion titled
Central Bank of [ndia vs. SRS Finance Ltd. bearing C.P. (IB) No. T&/ChdHry/2025
pending before the Hon'ble Naticnal Company Law Tribunal, Chandigarh Bench.
That vide Order dated 13.03.2025, the Hon'ble Mational Company Law Trbunal,
Chandigarh Bench issued notice of the aforesaid petition fo SRS Finance Limited for
05.05.2025 to show cause as to why the petiion shoud not be admitted.

Take nole that the Notice issued by the Hon'ble National Company Law Tribunal,
Chandigarh Bench along with entire paperbook of the pebtion was sant to the
registered office address of SRS Finance Limied but returned unserved

Since the Hon'ble National Company Law Tribunal, Chandigarh Bench has direcied
substituted mode of service through publication, this notice is being issued to SRS
Finance Limited to collact the copy of the Notice and paperbook of the pefition from
Ceniral Bank of Indea, Stressed Asset Management Branch, 5, Jeevan Tara Building,
Parliament Streel. New Delhi — 110001 and appear through seff or authorized
pleader bafore the Hon'ble National Company Law Tribunal, Chandigarh Bench
on 05.05.2025 failing which appropriate order may be passed ex-parte.

5d/-
Date: 29.04.2025 Mr. Mahendra Kumar Gupta
Place: New Delhi Chief Manager, Central Bank of India

Yo (e bekew mentioned borrowern, co-bomowers and guaraniors have avalled kan(z) finangal
faclityes) fram HOB Financial Sanvces Limesad by morgagqing your immovable propsmies (sacurifias)
and defaulted inrepayment of tha seme. Consequent b your defaults your loan wes dessified &= non-
g:rl:-rrrir-_; assal Subsequenily, he Company has issued demand nofce under Saction 132} of The
curflzation And Resonsiructon of Financial Asset and Enforcemant ol Secuily Inerest Azt 2002 (the

B}, the comtents af which are being published herewith 35 per saction 132} of the act read with Rule 3(1)
of The Secunty Inkarast { Erforcamant] Rues 2002 as and by way of etemate senvics upon you. Dedails of
the borrowars, co-bormwers, foan account no., loan amourd, damand nolice undar section 1302} dale.
arrrecd i claimisd i e rdlics, MPAdate and securilies ang grasn a6 urder

1) NAME AND ADDRESS OF THE BORROWER/CO-BORROWER/GUARANTOR; 2) LOAN
ACCOUNT NUMBER; 3} LOAN AMOUNT; 4) DATE OF DEMAND NOTICE; 5) CLAIMED
AMOUNT IM INR; 4} DETAILS OF SECURITIES; 7) DATE OF POSSESSION

Mame OF The Borrowar & Co-Borrowars: Sethi Tradars 4008, Mear East Azad Magar Metn Station
Azad Magar Eazl New Defhi, Deth-110051 Dedhl Amiit Baor 465, FIF Piol Mo -2390646 Gall Mo td, EHS[
Azir] Magar Mew Delhi - 110051 Marnrder &mthﬁ'ﬁ FiF Plal No-Z35046, Gali o= 14 Eas! Azad Maga
Maw Delhe-110051 Dalhi Harjeed Kaur 2606 Ff Plod Mo-Z3h44 Gali No-14 Easl Azad Magar Meaw D':"-I
110051, LOAN ACCOUNT NO. 11657411 LOAN AMOUNT: Rs 39740000 |Rupees Twenly Ming
Lakhs Sevanty Four Thousand Criyiby e koan accounl numbard 1657411 DEMAND NOTICE DATE:
16012025, AMGUNT CLAIMED: Rs. 28892154, [Rupees Twenty Eight Lakh Fifty Nina Thaousand
T Hundred & Fiitean Patge Tharly Mine Oply) gz of 1007 2025 and fufure contrackual inferest il i
realizaticn fogathar with mcidental expanses. costand charge: etc.: DETAILS OF SECURITY: A1 That
Fiece And Farcal Of Froparty Bult up First Floor, Up Ta Ceding Lavel, {Wahout Roof RighlsMemace
Fights only} haning s anea measuing 75 3 Yds be) 82,70 3q Mirs; Consisting of ons Drawing Foeom
Two Bed mom, kilchen; BaIWWIC Aooanding 40 thie siba with the commian rights of slairs, passage and
ceher comman faciities alang with the righls o installimaintenenca the watar tank and TV Anlennz an
rood of Top Floar, Fitked win Elactncily & waler connactions in runring condition part of fesanrg praperty
r, 23946 old no, And Maw 1o, 4675 silmled al the anda of vilage Ghondk In The Abadi OF Gali No 14,
Emst Azad Magar, |llaga Shahdara, Deini-110051 Praparty Baurded as: E&st: Remaining parfion of the
s#d proparty, South: Gall, Morth: bain Read, Soutn: Other Propety. Date of Possession: 2512025
Mame Of The Borrower & Co-Borrowers: Mis Ashish Fumiture And Cesoktha Jehidebad Maids
Galan Buddha MNagar Moicka-201 304 LRtar Pracesh And Also Vacant Residenbal Pior OF Lang
Magzuring 100 5y Y ds Qut Of Khasra No. 173 S&uated InVakya Villaga Soharkha Moeda-20101 Gudd
Davigarkhs Moida Moida Up Meeds-201 304 Letar Prades Hindrajest So Staramaorkha Maida Maoida Up
Pt Ml 320 1304 Uktar Praclesh LOAN ACCOUNT NO.: 36780070: LOAN AMOUNT: Rs, 20000000
(Fupeas- Thiny Lakhs Oalylby the loan acoounl number 38T8007E, DEMAND NOTICE DATE:
14,01, 1025 ANMDUNT -EL.II.IH-E[] Fes 204640/ (Rigees Twenty Mins Lakh Forly Thiee Thoosand Si
Hurdrad & Forty Four Onlypoas of  10.01,2025 and lubure contractual inferas] Gl aclual realzation
tegether with mcidenial expanses, costard charges etc - DETAILS OF SECURITY: Al That Pieca dnd
Parced OF Residential fres hakd Piol Of Land Messuring 100 Sg Yards 1, 3361 55 mels compising
Khasra Mo 379, Sbuabad i \Vikage Soharkha Jahidabad, Tahsil Dadd, Districl Gawtam Budh Magar
Date of Possesslon: 20004/ 2025

Mame Of Tha Boerower & Co-Borrowers: Sambhav Logistes Private Limited 5 K-28 Shashni Magar
Ghaziabad-201001 Utiar Pradesh AndAlso 5 B-5 Shast Nagar Ghaziabad-201 001 Sy Kimar Gupla
[ Daceasad Through Legal Hersumita Gupla {Lagal Her) 5 K-28 Blogk-k Shasti Magar Ghanabad-
201007 Uttar Predesh Sumia Guple 5 K-28 Blodk-K Shastr Nager Ghaziabad-201001 e Pradash
LOAN ACCOUNT NO.:3415934: LOAN AMOUNT.Rs 3110292000 (Rupess Three Crores Ten Lakhs
Twenly Mine Thousand Two Hundred Twanéy Omly} DEMAND HOTICE DATE: 05.02.2025, AMOUNT
CLABED: R, 30 2 BAS 17V Rupees Thies Crores Two Lakhs Minsty Four Tholsand Eight Hundrad
Forly Five and Faise Sevenleen Onlyl as of Q5022025 and Tuture contrachual inferest Wl aclus
reglizaticn |ogethar with incidentsl expenses, cosl and charges alc... DETAILS OF SECURITY:
SCHEDULE OF THE SECURITIES | All That Piece And Parcel O Propary [House Bearing Mo SK-28
[(Measuring 259 50 Mirs) Block-¥ Siluabed In The Residanial Colany Known A5 Shashi Magar, Tehsi
And Dislrict-Ghaziabad SCHEDULE OF THE SECURITIES Il Al That Piece And Parced Of Fraperty
House Bearing Mo SK-5 (Measuring 253 S Mirs) Blogk-K Situated In The Residential Cakiny Known
Az Shasin Magar, Tahsil And Detnct-Ghaziabad Date of Possession: 250412025

Name Cf The Barrower & Co-Borrowers: Sachin Kumarh, Mo: 49 Tibra Rload Krishan Kunj Calony
Madiragar Modinagar-201.204 Uttar Fradesh And Alsa Piot Ko 8, Khasta Mec 59m, At Black-a, Mohallz
Shank Enclavd, Pargana Jalalabad, Tehsil Modragar, Modnagar-201204 Ravesh Davi Modinagar -
201204 Usar Pradesh Pooga Dewi Modnagar.-201 204 Ultar Pradash; LOANACCOUNT MO 2052061
LOAN AMOUNT: Fs.21 76160 (Rupess Twenly One Lakhs Seventy St Thousand One Hundred Saty
COriy) to tha fnan account no, 2052030, DEMAND NOTICE DATE: 1u-ZIE 2025, ANMOUNT CLAMED: A=
B3, 20630 (Rupeas Eight Lakhs Three Thousand T Hundred Sixand Paise Thiry Oniy) as of 10-
L2005 and fulure Cordraclud mbenes O s s ealzation Wogeiher will inculens dxpinges, cosd and
charges etc: DETAILS OF SECURITY:All that Par & Parcel Of Property Residential Plat Ma: B having
grea 240 S ¥d or 20066 Sg. Mt pertain %0 Khasra Mo SO silsated at Bfock-A, Mohalla Shans
Erviave, Pargana Jaialabad, Tehsil Modinagar, Destricl Ghasiabad, East B0 M ! Piol No: 7, Jaswant
Sharma. '"Wast B0 f Plod other pwnies, North: 38 ft /18 ft wede Road. Sauth: 36 ft f Plat Kemal Singh Date
of Possession: 25047205

Mame OF Tha Barrower & Co-Borrowers: P 5 Howsia 18 Valley Bazar Mesnul Mearut Cily Ho-250002
Littar Pradash f&nd Alsa & Residential Pol Part Of Howse No: 61 Siualed At Mababa Thathansada
Mesrut Masnul City Ho=250002 And Also A Resdanial Piol Part O House Moo 30 Siteabed Al Mahaia
Thatherwada, Masrul Mearut Cay Ho-250003F Sarika Goall DEM1T0 Shahidhaki So@ya Wali Gad Meerul
City He LHlar Pradesh- 250002 Sanjay Goyal1 08110, Shahihekl Satiyo el Gall Meenat  Mesnul City
Ho Littar Pradesh- 250002 Maya Rani106/110 Shahakhati Budhana Gate Mesnl Cy Ho Utiar
Pradash- 250002 LOAN ACCOUNT NO.: 3536602 LOAN AMOUNT: Ris 2487831)- [Rupaes Twanty
Fouwr Lakks Elghty Sewean Thousend Sight Hundred Thimy One Ondy) 1o 1he loam accound no 3836602
DEMAND NOTICE DATE: 10022075, AMDUNT CLAIMED: Rs, 1531534 71/ (Rupees Filean
Lakhs Thirty Cina Thousand Five Hundrad Thirty Four and Paisa Sevenly Ona Only} esof 10-02-2025
and fubure contrachual erest NI actual realzation ogetherwith incidental eapensas, costand changes
eic.: DETAILS OF SECURITY:AN that par and pancal of land of parl of Plet Ma. 110, Thalhansada,
Miaens, Utter Predesh, Pin Code-25000. Bounded as: East Road 5., Wast Propesty of Minchi Lal
Marih: Prapery of Ratan Davi, South; Property of Sanaj Devi, Date of Pogsession: 25/04/2025

= Globe
GLOBE INTERNATIONAL CARRIERS LIMITED

CIN: LE0232RIZ010PLCO31330
301 - 306, Prakash Deep Complex, Near Mayank Trade Centre,
Station Road Jaipur, Rajasthan - 302006
Email 1D - cs@gicl.co; Contact No. 0141-2361754, 2368794; Website - www.gicl.co

NOTICE OF THE EXTRA-ORDINARY Mﬂiﬂf
INTERNATI RRI

mﬁmwmnmwmm&mtm{ the EGM [ the

meeting”) of the Members of Mfs. Globe International Carriers Limited (“the

Company”] will be held on Friday, May 23, 2025 at 03:00 P.M. (IST) through Video

Conference (“VC®) / Other Audio-Visual Means (“OAVM®) to transact the

business|es) set forth in the Notice of EGM datedApril 24, 2025

Pursuant to General Circular No. 14/ 2020 dated 8thApril 2020 read with other

relevant circulars including 09/2023 dated 25thSeptember 2023 issued by the

Ministry of Corporate Affairs ('MCA') (collectively referred to as “MCA Giroulars”)

and Securities and Exchange Board of India (“SEBI®) vide its circular no.

SEBI/HO/CFD/CMD1/CIR/P/2020/79 dated May 12, 2020, circular no.

SEBI/HO/CFD/CMD2/CIR/P/2021/11 dated lanuary 15, 2021, circular no.

SEBI/HO/CFD/CMD2/CIR/P2022/62 dated May 13, 2022, circular no.

SEBI/HO/CFD/PoD-2/P/CIR20238 dated January 5, 2023andcircular no.

SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167dated October 07, 2023and General

Circular No. 09/ 2024 dated September 19, 2024 |collectively “SEBI Circulars”), have

permitted companies to conduct EGM through VC or other audio visual means,

subject to compliance of various conditions mentioned therein. In compliance with
the aforesaid MCA Circulars and SEBI Circulars and the applicable provisions of

Companies Act, 2013 and rules made thereunder, and SEBI (Listing Obligations and

Dischosure Requirements) Regulations, 2015, the EGM of the Company b being

comvened and will be conducted through VC.

The Notice of EGMhas been sent on April 29, 2025, only through electronic mode

to all those members who have registered their email address with the Company/

Depository Participants in accordance with the aforesaid Circulars. Members may

note that the Notice of EGM is also available on the website of the Company at

www.gicl.coand the WNational Stock Exchange of India LUmited at
wwna.nseindia com

In case the members have not registered their email address, they can follow the

below procedure:

*  The Members holding shares in DEMAT form are requested to register their

e-mail address/ electronic bank mandate with their respective Depository

Participant.

Members whose Email IDs are not updated with the Company /Registrar and Share

Transfer Apents/Depository Participants can avail soft copy of the EGM Notice by

raising a request to the Company by email at ashol.sherugar@linkintime.co

Members can attend and participate in the EGM through VC/OAVM facility. The

instructions for joining the EGM would be provided in the Notice of EGM. Members

attending the meeting through VWC/0AVM shall be counted for the purpote of neck-

oning the quorum under Section 103 of the Companies Act, 2013.

The Company is also providing remote e-voting facility {'remote e-voting) to all its

members to cast their votes on all the resolutions set out in the Notice of EGM.

Aho, the Company shallbe providing the facility for voting through e-voting system

during the EGM. The detailed procedure of remote e-voting / e-voting during the

EGM ismentioned in the Notice of EGM.

In terms of the provisions of Section 108 of the Companies Act, 2013 read with Rule

20 of the Companies (Management and Administration) Rules, 2014 (as amended),

Reguiation 44 of SEBI (Listing Obligations & Disclosure Requirements) Regulations

2015 (as amended) and aforesald circulars, the Company is pleased to offer its

members the facility of “remote e-voting” provided by Central Depository Services

Limited (CDSL) to exercise their right to vote on the business{es) as set forth in the

Notice of the EGM. The facility of casting votes by 2 member using remote

e-voling system as well as venue voting on the date of the EGM, on the resolution

set forth in the Notice, will be provided by CDSL All the membaers are informed that:

L the Special Business as set out in the Notice of the EGM will be transacted
through voting by electronic means;

il. the remote e-woting shall commence on Tuesday, May 20, 2025 from 09:00
AM. [IST);

il. the remote e-voting shall end on Thursday, May 22, 2025 at 05:00 P.M. (I5T);

. the cut-off date for determining the eligibility to vote by electronic means or
at the EGM is Friday, May 16, 2025

v In case of Individual Shareholders holding secunties in demal mode who
acquires shares of the Company and becomes a Member of the Company after
sending of the Notice and holding shares as on the cut-off date may follow
steps mentioned in the Notice of the EGM under “Access to CDSL e-Voting
system”;

vi. Members who have not voted through Remote e-voting faality will be permit-

ted to vote through e-voting during the EGM;

The members who have aiready casted their vote through remote e-voting

may attend the EGM through VC/OAVM but shall not be entitled to cast their

vote during the EGM;

vill. All persons whose names are recorded in the Register of Members or in the
Register of Beneficial Owners maintained bythe Depositories 25 on the cut-off
date namely Friday, May 16, 2025.0only shall be entitled to vote at the
Extra-Ordinary General Meeting by availing the fadlity of remote e-voting or
by voting at the Extraordinary General Meeting. Members can cast their vote
throogh remote e-voting or through e-voting during the EGM in the manner
and by following the instructions as mentioned in the Notes section of the
Notice dated April 24, 2025 comvening the EGM.

. In case of any queries, you may refer the Frequently Asked Questions (FAQs)
for Shareholders and e-voting user manual for Shareholders available 2t the
download section of www.evotingindiz.com or call on toll free no.:
022-48867000022-24997000 or send 3 request to Mr Rakesh Dabvi, Sr
Manager, (CD5L) at helpdesk.evoting@cdshindia.com. Members may also write
to the Company Secretary at cs@gicl.co or at the Registered Office address.

Members are advised to register/update their e-mail address with their DPs, in

case of the shares held in electronic form and with the company and/or its RTA in

case shares held inphysical form for receiving all communications, including Annual

Report, Notices ete. by e-mail from the company in future.

=

By order of Board of Directors

For Globe International Carriers Limited

Place; Jaipur Annu Sharma Khandelwal
Date: April 30, 2025 Company Secretary

Yau the borpwen co-bomrpwers and guarantors are thersfore caled upan o make payment af the above
i rfaanisd demarded Sraund wilh [uher irerest & manhoned bireinab o i Sl within B0 days af (g
rialice faikng which tha undarsipned shal e constrainad (o leke achon undar [ha a6t o enforce the above-
mansoned securities, [Barrower’s attentlon is Inviled to provishons of sub-section (8) of sectlon 13
of the Act, in respect of ime available, fo redeam the secured agsats.) Pleasa noba thal a5 per sechan
13(13) of the said Act, you ere resirained from fransfesming the abowa-relamed securities by way of =3k,
I o cthenwiss withous aur comsert and any non complance of section 1313 of the Act s punishanls

MANAPPURAM FINANCE LTD.
CIN: L65910KL1992PLC006623,
Registered Office : W - 4/ 638A, Manappuram House,
P.O. Valapad, Thrissur - 680 567, Kerala, India

GOLD AUCTION NOTICE

The pledges, in specific and the public, in general, are hereby
notified that public auction of the gold ornaments pledged in the
below accounts is proposed to be conducted at the following
branches on 16 / 05 / 2025 from 10.00 am onwards. We are
auctioning gold ornaments defaulted customers who have failed
to make payment of his/her loan amount despite being notified by
registered letters. Unauctioned items shall be auctioned on any
other days without further notice. Changes in venue or date (if
any)will be displayed at auction centre and on website without any
further notice.

List of pledges:-

FARIDABAD, SECTOR 29 HARYANA, 120130700034035,
SONIPAT, GOHANA, 131050700020862, RANCHI, UPPER
BAZAAR RANCHI, 135650700012946, GAZIABAD,
KOTGOAN GHAZIABAD, 114250700027093, RAJENDRA
NAGAR-GAZIABAD, 130130730012468, LUCKNOW,
MEERUT, EVES CROSSING, 111480700018786, 9046, 9278,
9422,

Persons wishing to participate in the above auction shall comply
with the following:- Interested Bidders should submit Rs. 10,000/-
as EMD (refundable to unsuccessful bidders)by way of Cash on
the same day of auction. Bidders should carry valid ID card/PAN
card. For more details please contact 8089292353.

Authorised Officer
. For Manappuram Finance Ltd

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/s HALDIRAM FINCAP PRIVATE LIMITED

OPERATING IN FINANCIAL ACTIVITY
AT DELHI LOCATION(S)

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL, RELEVANT PARTICULARS

1. |Name of the corporate debtor along with | M/s Haldiram Fincap Private Limited
PAN & CIN/ LLP No. (CIN: U74899DL1994PTC059829)
PAN No.: AAACH1961N

2. |Address of the registered office AG -32 Shalimar Bagh, North Delhi, Delhi,

- India, 110088.

3. |URL of website N/A

4. |Details of place where majority of fixed assets{ Delhi & Gurgaon
arelocated

3. |Installed capacity of main products/services | Financial Activity

6. [Quantity and value of main products/ N.A.
services sold in last financial year

7. [INumber of employees/ workmen 4

8. |[Further details including last available financial| This information is accessible through the RP.
statements (with schedules) of two years, lists| To obtain the necessary documents, please
of creditors are available at URL: send an email request to the email address
provided below at S.No. 16.

9. |Eligibility for resolution applicants under| The same is included under Point No. 04 of the
section 25(2)(h) of the Code is available at|Request for Resolution Plan. It is accessible
URL: through the RP. Please send an email request
to the email address provided below at S.No.
16 to obtain the documents

10.{Last date for receipt of expression of interest | 15-05-2025

11.|Date of issue of provisional list of prospective| 25-05-2025
resolution applicants

12)Last date for submission of objections to| 30-05-2025
provisional list

urider saclion 29.of [he saidfcl
FOR ANY QUERY PLEASE CONTACT ME. Arum Yodow PHONE: 9350538388

J MR- VIKAS ANAND | 9711010384)

Place: Delhd, Date: 30.04 2025 Sdi- For HOB Financial Services Limibed, Authorised Officer

13)|Date of issue of final list of prospective|09-06-2025
resolution applicants

wintec

tapne Aapke, Bhamsa Apno Ka

INTEC CAPITAL LIMITED

CIN: L74899DL1994PLC057410
Regd. Off.: 708, Manjusha Building, 57 Nehru Place, New Delhi - 110 019
T.: +91-11-4652200/300; F.: +91-1146522333
Website: www.inteccapital.com, Email ID: complianceofficer@inteccapital.com

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

NOTICE is hereby given to the Members of Intec Capital Limited (“the Company”) pursuant
to the provisions of Section 108 and 110 and other applicable provisions, if any, of the
Companies Act, 2013 (‘the Act’) read with Rules 20 and 22 of the Companies
(Management and Administration) Rules, 2014 (‘the Rules”) (including any statutory
modification(s) or re-enactment(s) thereof, for the time being in force), and Regulation 44 of
the Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015 (“SEBI Listing Regulations”), as amended from time to
time, Secretarial Standard on General Meetings (“SS-2”) issued by the Institute of
Company Secretaries of India (ICSI), read with General Circulars no. 14/2020 dated April
08, 2020, 17/2020 dated April 13, 2020, 20/2020 dated May 5, 2020, 22/2020 dated June
15, 2020, 33/2020 dated September 28, 2020, 39/2020 dated December 31, 2020,
10/2021 dated June 23, 2021, 20/2021 dated December 8, 2021, 3/2022 dated May 5,
2022, 11/2022 dated December 28, 2022 and 09/2023 dated September 25, 2023, and
09/2024 and other relevant circulars issued by the Ministry of Corporate Affairs,
Government of India (collectively referred to as “MCA Circulars”) and pursuant to all other
applicable laws and regulations, the resolutions appended below are proposed to be
passed by the Members of the Company (as of the Cut-off date) through Postal Ballot by
way of voting through remote electronic voting process (‘Remote e-voting”).
Communication of assent or dissent of the Members would take place only through the
remote e-voting system.

The Postal Ballot Notice is also available on the Company’s website
http://www.inteccapital.com and the website of Central Depository Services (India)
Limited (CDSL) i.e. www.evotingindia.com. These details are also available on the website
of the stock exchanges where the equity shares of the Company are listed i.e. BSE Limited
(www.bseindia.com).

In terms of the MCA and SEBI Circulars, the Notice has been sent through electronic mode
only to the Members of the Company whose email addresses are registered with the
Depository Participant(s)/Company/Registrar and Share Transfer Agent {"RTA") i.e.,
Beetal Financial and Computer Services Private Limited. The electronic dispatch of the
Notice has been completed on 29th April, 2025. The Notice inter alia indicating the process
and manner of remote a-voting is also available on the Company's website
www.inteccapital.com, on the website of Stock Exchanges i.e., BSE Limited
www.bseindia.com and on the website of Central Depository Services (India) Limited
(CDSL) i.e. www.evotingindia.com. Pursuant to the provisions of Section 108 of the Act
read with Rule 20 of the Companies (Management and Administration) Rules, 2014
("Rules"), as amended from time to lime, Regulation 44 of the Listing Regulations and SS-2
issued by the ICSI, the Company is pleased to provide electronic voting facility through
Central Depository Services (India) Limited (CDSL) at www.evotingindia.com to enable its
Members to cast their vote by electronic means in respect of the business proposed to be
transacted. The details pursuant to the Act read with the Rules, SS-2 and MCA Circulars are
asunder:

a. Members holding shares either in physical form or in dematerialised form, as on 25th
April, 2025 ("the Cut-off Date") only shall be eligible to exercise their right to vote by
remote e-voting. A person who is not a Member as on the Cut--off Date should treat the
Notice for information purposes only;

b. Manner of casting vote through e-voting: Members will have an opportunity to cast their
votes remotely on the business as set forth in the Notice through e-voting system. The
login credentials for casting the votes through e-voting shall be available to the
Members through email. The detailed procedure for casting the votes through e-voting
is provided in the Notice. The details are also made available on the website of the
Company.

c. The remote e-voting period will commence on Thursday, 01st May, 2025 at 09:00 a.m.
(IST) and end on Friday, 30th May, 2025 at 05:00 p.m. (IST). The remote e-voting
module shall be disabled for voting thereafter by CDSL and voting shall not be allowed.

d. Once the vote on a resolution is cast, the Member shall not be allowed to change it
subsequently.

e. Allthe Members of the Company as on the Cut-Off Date (including those Members who
may not have received the Notice due to non-registration of their e-mail addresses with
the Company/RTA/Depositories) shall be entitled to vote in relation to the proposed
business in accordance with the process specified in the Notice.

f. Mr. Priyank Kukreja (ICSI Membership COP — 19465, ACS No. A40585) has been
appointed as the Scrutinizer for conducting the Postal Ballot through remote e-voting
process, in a fairand transparent manner.

g. The results of the Postal Ballot will be announced on or before Saturday, 31st May,
2025. The said results along with the scrutinizer’s Report would be uploaded on the
website of the Company www.inteccapital.com and also would be communicated to
the Stock Exchange at www.bseindia.com and Central Depository Services (India)
Limited (“CDSL”) at www.evotingindia.com. The Company will also display the results
of the Postal Ballot at its Registered Office of the Company.

h. If you have any queries or issues regarding e-Voting, you may refer the Frequently
Asked Questions (“FAQs”) and e-voting manual available at www.evotingindia.com,
under help section or write an email to helpdesk.evoting@cdslindia.com or contact Mr.
Nitin Kunder (022- 62343626) or Mr. Asawari Kalokhe (022-62343624) or Mr. Rakesh
Dalvi (022-62343611).

By the order of the Board
ForIntec Capital Limited
Sd/-

(Pankhuri Agrawal)

Date : 29.04.2025 Company Secretary and Compliance Officer

14|Date of issue of information memorandum,| 14-06-2025
evaluation matrix and request for resolution
plans to prospective resolution applicants

15Last date for submission of resolution plans 14-07-2025

16/Process email id to submit Expression off cirp.haldiram@gmail.com
Interest

17 |Details of the corporate debtor's registration| Registered as MSME vide cert. No. UDYAM-
status as MSME DL-06-0136360 dated 01.10.2024

Note: Applications seeking extension of CIRP period as well as exclusion of CIRP period, is

pending before Honourable National Company Law Tribunal, New Delhi Bench, as the CIRP
period is expiring on 28.04.2025.

Sd/-

Prabhakar Kumar

IBBI/IPA-002/IP-N00774/2018-2019/12373

AFA Valid up to 31-Dec 2025

Regd Add: B-5/41, Ground Floor, Vivekanand Apartment,

Sector 8, Rohini, NCT of Delhi - 110085

For Haldiram Fincap Private Limited

Date: 30-04-2025
Place: New Delhi

FORM NO. URC-2

Advertisement giving notice about registration under Part | of
Chapter XXI of the Act
[Pursuant to section 374(b) of the companies Act, 2013 and rule 4(1) of
the companies (Authorised to Register) Rules, 2014]

1. Notice is hereby given that in pursuance of sub-section (2) of section
366 of the Companies Act, 2013, an application is proposed to be made
after fifteen days hereof but before the expiry of thirty days hereinafter
to the Registrar at Central Registration Centre (CRC) Indian Institute
of Corporate Affairs (lICA), Plot No. 6, 7, 8, Sector 5, IMT Manesar,
District Gurgaon (Haryana), Pin Code-122050 that “M/s Prabhat
Fertilizer & Chemical Works” a partnership firm may be
registered under Part | of Chapter XXI of the Companies Act 2013,
as a Company limited by shares.

2. The principal objects of the company are as follows:

i. To carry on the business of manufacturing, processing, blending,
packaging, marketing, trading, importing, exporting, wholesaling,
and retailing of bio- fertilizers, organic fertilizers, soil conditioners,
compost, vermicompost, plant growth regulators, bio-stimulants,
bio-pesticides, micronutrients, and other agricultural inputs.

i. To manufacture, trade, and deal in gardening and horticulture
products, including organic manures, potting mixes, plant nutri-
ents, seeds, saplings, garden tools, hydroponic and aeroponic
systems, and allied products and establish, operate, and maintain
processing units, R&D centres, warehouses, distribution networks,
and retail outlets for agricultural and gardening products.

iii. To provide consultancy, training, and technical expertise in organic
farming, sustainable agriculture, plant nutrition, soil fertility, and
pest control.

3. Acopy of the draft memorandum and articles of association of the
proposed company may be inspected at the office at 900, Best
Sky Tower, Plot No. F5, Netaji Subhash Place, Delhi — 110034.

4. Notice is hereby given that any person objecting to this application
may communicate their objection in writing to the Registrar at
Central Registration Centre (CRC), Indian Institute of
Corporate Affairs (lICA), Plot No. 6, 7, 8, Sector 5, IMT
Manesar, District Gurgaon (Haryana), Pin Code-122050, within
Twenty one days from the date of publication of this notice, with a
copy to the firm / proposed company at its office address

mentioned above. For and on behalf of

M/s. Prabhat Fertilizer & Chemical Works
Sd/-

1. SHILPA GOYAL (Partner)
2. BHUSHAN GOEL (Partner)
3. PRASHANT GOYAL (Partner)
Date : 30.04.2025 | Place : Delhi
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PROTECTING INVESTING FINANCING ADVISING

Aditya Birla Housing Finance Ltd.

Registered Office; Indian Rayon Compound, Veraval, Gujarat 362266
Branch Office: Aditya Bila Housing Finance Limited | 3rd Floor Plot Mo, C 17142,
Sector 15, Noida, Gautam Budh Magar, Uttar Pradesh - 201301
1. ABHFL: Authorized Officer - Mr. Amandesp Tangeja : 91 97112 46064
2. Auction Senace Provider (ASF): - MIS e-Procurement Tachnologies Pt Lid.
(&uchontigery Mr. Ram Sharma - Contact Mo, BO0002325T & 9265562319

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

E-fuction Sale Moboe for Sale of Immovable Asselis) under fhe Securtizabon and
Reconsiruction of Financisl Assets and Enfarcement of Securily Interest A, 202 read with
peavizian o nule 86 of the Secunty inferast |Enforcament) Rules, 2002,

Motice I hereby given o the public in general and in paricutar fo ihe Bomower|s) and
Guarantaris) thal the balow described immovable properties martgagadichargad to the Aditya
Birla Housing Finance Limited Secured Creditor, 12 pozsession of which has been taken by the
Authorized Cfficer of Aditya Bida Heusing Finance LimitedSecursd Creditor, wilibe put io zale
by auchion on "As is where Is”, “As is what is", and “Whalever there is® on 08-08-2025 | lor
racovery of INR. 31,09, 252 (Rupees Thirty One Lakh Nine Thousand Twe Hundred Fifty
Two Ondy} and furiher inferast and olher expenses thereon till the date of reaization, due to
Aditya Birla Housang Finance Limited/Secued Creditor from the Borrowers namely VINOD
CHAND BHARTI & PARMLABHARTI & ROHIT KING.

The reserve price will ba INR. 28,00,000 J- (Rupees Twenty Eight Lakh Only) and the Earnes!
Memay Degosit (EMD) will INR 2,580,000/ (Rupees Two Lakh Eighty Thousand Only). The
l#5tdate of EMD deposit is 05-06-2025,

| DESCRIPTION OF IMMOVABLE PROPERTY |
ALL THAT PIECE AND PARCEL OF RESIDEMNTIAL HOUSE MO, 03, OLD MO 08,
ADMEASURING 100 50. YDS., OUT OF KHASRA NO. 00, KHEWAT MO, 9572, KHATA NG,
205 SITUATED AT VILLAGE KAILA, MOHALLA PACHADAN, GHAZIABAD, TEHSIL & DISTT:
GHAZIABAD, U P, AND BOUNDED AS: EAST: PARKING GDA. WEST RASTA 12 MTRS
WIDE, RORTH: PART OF SAME PLOT, CAWNER SMT. MAGAN DEVI, SOUTH: REMAINING
PORTECON OF LAMD OF SELLER

For deladed erms and conditions of the sale, pleaze refer to the Ink prowided in Aditya Brla
Hougsing Finanée Limiled/Secured Crediler's website ie
hitps:{homefinance.adityabirlacapital com/properties-for-auction-under-sarfaesi-act
or e, hitpsisarfaesl. avctiontiger.net
Data: 30-04-3025

Place. NEW DELHI

Authonzed Officar
Aditya Birla Housing Finance Limited

Place: NewDelhi Mem. No: F-11041
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HDB FINANCIAL SERVICES LIMITED

Registered Office: Radhika, 2 Nd Floog, Low Garden Rood, Novrangpura, Ahmedabad-380009
Branch Office: : FINANCIAL SERVICES LIMITED, Khasra Ne. 47, Opposite Dussehro Ground, Budello, Near Oxford School, Vikospurl, Mew Delhi-110018

E-AUCTION SALE NOTICE

UNDER SARFAESI ACT, 2002

1. Borrower's & Guarantor’s Mame & Address
2. Total Due+ Interest From

aabe Carnes Und ho. FR-8; Plod b, X1 TEFETT s Floar, Suba Mand Roshanara

Bharat Nagar Rioad, P 5. Sars Rohila; Sin Magar Colony, Sindhora Katan Dethi
110088 Rilu Khangawal M Ko 14 3ad Fiooe Sindora Kalan Sin Nagar Colony Raar
Rama loe Graam Dethi- 110052 Delhi Gouind Bhangawa H Mo 14 3rd Floor Sindara
¥.alan Sin Nagar Colony NearRama lce Cream Delhd-110052

Loan Account Mo, - 3555956, Rs.2063110.87 (Rupeas Twardy Ming Lakis Sixly
Mine Thousard One Hundred Ten and Paiza Eighly Cine Cindy) &5 of 03,04 3024 and
futune comiracheal intarest 11 achual realizabon seoether with ingidental expensas,
sl and chariis o

THE UNDERSKGNED AS AUTHORIZED OFFICER OF HDEB FINANCIAL SERVICES LIMITED HAS TAXKEN OVER POSSESSION OF THE FOLLOWING PROPERTY PURSUANT TO THE NOTICE 1SSUED
LS 132 OF THE SECURITISATION AND RECONSTRUCTION OF THE FINANCIAL ASSETS ARD ENFORCEMENT OF SECLURITY INTEREST ACT 2002 \N THE FOLLOWING LOAN ACCOUMTS WITH A
RIGHTTOSELL THE SAKME ON "AS ISWHERE IS BASIS" AND “AS5 ISWHATIS BASIS" FOR REALIZATION OF COMPANY'S DLIES.

Description O
Property

Road Ciky Dalhi Mear Mata M Delhi- 110007 Dalhi And Also Proparty Mo 14 5d Floor | Mo SIUTATD-T, 15t Floor, Subzifandi | AW b 12.30.PM
Raoshanara Fogd Daini-110007 Delbi
Property. Beunded As
Comman Passags, South - Oihar] WITHEYG 18052025 --TELSPM
Froperty, Egst - Unit -7, West-F-27

1. Date & Time O E-aisctlon 2. LastDate| 1, Reserve Price
Of Submission Of Emd 1. Date & Time| 2. Emd O The Proparty

Of The

Of The Propesty Inspection
All tha piace and parcel of prooery Pled) 1) E-AUCTION DATE: 20052025 <1020 | Resarve Prica (IM INR):

WITH UNLIMITED| Rs. 15930150.25- {(Rupess
EXTENSION OF SMINUTES Miratpen Lakhs Thisly Thosand
=| 2) LAET DATE OF SUBMISSION OF EMD| One Hurdrad Fity and Paza
Twanty Fava Cnly}

1) DATE OF INSPECTION: BETWEEMN| EMD Amouni[IN INR) : Rs
16052025 = 1200PMTO 200 PMIST 153015 |Fugmess Ona Lakh
Hinsty Thees Thousend Fifizen
Cinly)

= hprth

Al Jain H No, 65 Bleck-JP Floar Second Fioor, Pramgpura Dalh-
110034, Defi And 8o - 3008 & 3007 Snepura. Subei Mand
Dedhil, Diglhi- 110007 Manizha Jain H.Ka_ 65 Bleck-JP Floor Second
Floar, Pilampura Delbi-110034, Delh Ragndera Rumar Jan H.No
G5 Bhack-JP Floar Secand Fioor, Pitampura Delki-110034. Dalhi
Laan Aceount Mo. 13512082 Re 868937 |Rup=es Elghl Lakh
Sufy Eight Trausand Nine Hundred & Thity Seven Onlypas of
04 082022 and fulure conlraclual inarast il actual malwalicn
'.ag-elhermﬂ'nm:mmrﬂ aypenges, cagtand charges edo:

S

Al e and pares of propety beanrg Shop Me. 3006
o Graund Floar end ona Godown no, 3007 dwihoul mal | AM $0 1230PK
right], magsuring 4035 5o, Mir La, 48 5q Yerd, Sfuated | EXTENSHIN OF S MMUTES
#l arvapura, Subz Mandi, Deli, Regislersd in the name | 2] LAST DATE OF SUSMESSICN OF EMD | Three Rundred Nty Eighl-and
of Rajander Kumar Jain S Labe Sh. Shikar Chard Jain | WITH RYC 19052025 - TILLEPM
and Mrs. Manizha Jaim Wio Sh. Aful Jain gz perthe Sale | 3] OATE OF INSPECTION: BETWEEMN| EMD Amount[iN INR) @ Rz
Desd baaring Regisiered No. 7230 dated 11-08-2014
Properly Baunded As: East-Other Progerly, Wasl- Gali,
Morth- Cither Property, South- Gali

1] E-ALICTION DATE: 20,05 2025 =10,30| Reserva Prica (1N INR):
'WITH UNLIMITED | R=. 108339830 [Rupess Ten
Lakhis Minety Three Thousand

Paisa Thirty Cinly Cindy |

16,065,025 = 1Z00PMTO 20 PMIST 1093400 {Rupass o Lakh Nina
Thousand Thees Hundred Farty

Cinly)

Ao s al @ PROPERTY MOE1T KHASRA NO.ISILETEN2, PILAKHINA | -

NAGAR GRAZIBAD M AZTARAD-2] 100

incadendal erparsas, cost end charges el

“AVINASH GUPTA K.D-107 KAVI NAGAR GHAZIBAD GHAZIABAD-235101 | Al The Piece A Parcal OF Propesty
- Megar Palka Ma 517, Arya Magar,
HAPUR CHAZIABAD U P HAPLUR HO-245308, RITA GUPTA K.D-10T KAV | Railway Line Par Pilakhwa, Dasna
Hapur Uitar Pradesh 207204
Loan Adcount No. 12254089, Rs. 8,591.072.65- [Hupeas Exghly Fiva Lekhs | Property MoJG17 Khasra Mo, 1600 & | WITH EYG 23.05. 2025 - TILLEPM
Minety One Thewusand Sevenly Two and Paise Sbiy Flve Only as of [ 1602, Pisshea Hepur Ghazishad
200082024 and fulue comraciual mierest H aclus realeation fogatbar itk | UL P Hapur He-245304

1} E-ALICTION DATE: 300052025 <10 E-Ellﬂmm Price [ININR):

A o 1230.PM WITH UNLIMITED | Rs. 10587547 5/~ (Rupess Ona Crane Fiva
EXTEMSION OF SMINUTES |Lakhs Mingly Seven Thousand Five
ZYLAST DATE OF SUBMISSICN OF EMD | Hurdred Furlg.l‘:n:w-a.r' and Pasa Five Oy b
|EMD AmountilN INR) : Rs 1059755
3) DATE OF INSFECTION, Ell':_['-'u'EEr-.Ien'F-!up‘?am. Ten Lakhs Filly ke Thousand
I-'E 032055 - 1200 PMTOZ00PM IST iE-a'.-En Hurdrad Filty Five Only)

SERVICES LIMITED Mr Vikas Anand - (9711090384,

The idending bidders are advised ko visit i Branch and Ihe properies pul up on Aucion, and cbiain necessary infamalion tegarding charges, encumbrances. The purchaser shal make s own enguiny 21
Bscartain the additianal chamges, encumbeances and eny third party interests and =atizshy emselfiharsalifiselfin 5l aspecis tharsto, All stalutary duses like property laxes, efecticity dues and any othardues, & gny,
atlached [0 the propery should be asctrained and paid by the sucoassiul biddens) prospacive pachaser(z), The biddersliprospachve . purchaser(s] dre mequasied, in heir own inbangsl, 16 sabishy
hamnzelfiharzaiiself with regand to te above and the other rebyan datals pariaining o the above mestionad praperny/Properties, before submiting the bids, Terms & Condithons of Online TenderAuction; (1)
The-guclion sale shal be "onling e-awction” bidding firough websile hitps:wwas bankeawcions.com’ on the dates as mentioned in the table above with Unlimited Extension of § Minutes. (2} The
Interes e Bickdees shall abo thedr EMD 3 '1r-:||,g|r| el Partal hitns ey harkoauetons comi | i uSer 10 & Poaswrerdd cn D obylalnag free of coed by regﬂcnnq fane W hlips Dwves Bankeaucliong com! |

through Lagin 1D & Passwerd. The EMD shall be payvable theough MEFT in the account mentiznad above. After Regstration {Ona Time} by the bidderin the Web Poetal, thea intsnding biddsr! purchaser s requinad o
art o i oof the ferbicring documents upkoacked i the Wb Poctad before the Last Date & Tene ol submisson of the Blg Decuments viz. ) Copy of the NEFT/RTGES Chatan or Deenand Drafl, (I} Gopy of PAN
Card; iii} Proof of identdcation) Address Proaf (KYC) vizr: self-atiested copy af Vodar ID Card! Elr.-1rg Licensai Passport alc.; withouf which tha Bid is lisbls to be repecied. UPLOATENG SCANNED COPY OF
AMNERLIRE-I 8 11l (can be dowrioadad from B Wab Portal hitosiwww: bankeauctions.com) AFTER DULY FILLED UP & SIGNING 15 ALSO REQUIRED. The interested bidders wha raquie assistance in
creaing Login I & Password, uploading data, submting Bid Documsents, Traineng! Demonstration-an Onling Infer-32 Bidding efc., may contact Mis, €1 Indla Pvi Lid, Plat Moo 68 3rd Floor, Sector-44,
Gurgaon- 122003, Haryana, E-mail 1D Vinod Chauhan! delhi@c Tindia,com 38138871 and for any property related quary may corfact Autharisad Officer; MR Vikas &nand; Mobdla Mo: 871100384, e
mail 1D ; vikas.anandihdbts.com, and MR, Vishal Ritpurkar; Mobile No: 9833671006, e-mail 1D: vishal ritpurkari@ibdbfs.com during the working hours from Monday fo Saturday (3) Tha intending
punchaserbiddes i required o submil amount of tha Eamest Money Daposi (EMD) by way of Demand Oraft/Pel’ CROER deawn on gny ratioralzsd ar scheduled Commercial Bardin faver of * HOB FIMANCIAL
SERVICES LIMITED" payable AT PARMew Delhi or NEFTIRTGS in the account of "HDEFS GENERAL COLLNS™; Account Mo 0010310003748, IFSC Code- HOFCO0G0021; MICR CODE:
MICRS00240002; Branch: LAKDIKAPUL, HYDERABAD, on o belore date and time mentioned above (Please refer o the details mentioned in table above) and register their name al
haips:ffaww Dankasuctians.com' and ged user i} and password frea of cost and get raming an e-Baction from the  sarvice pravider. After their Riegisiration on the web-siéa, the inlanding purcha=anbiddar =
reiried b g e coples of the fellowing domiments uplaaced [1, Copy al the NEFTIRTGS chalbanDD copyr Pay order, 2.Copy of PAN card 3nd 3. Copy of prool of address (Passport, Drving License, Vober's |
Card ar sadher Card, Ration Cand, Elecincity Bill, Telaphans Bill, Regisiared Leave Licersa Agreamant]) on the wabsite before or by tha last dale of submission of the EMD| ) as mentianed in the 1abie sbove end
aisn submil hardoopy Iharacd al Ihe Branch maniicaed hersrabova. (4) Bid must be accompanied with EMD (Eguivatend fo 10% of the Reseras Prics) by way ol Demand Drafl' Pay ardar in feour of * HDB
FINANCIAL SERVICES LIMITED® payable AT PARI Mew Delhd or NEFT/RTGS In the aceount of “HDBFS GENERAL COLLNS": Account Ne 00210310002748; IFSC Code- HOFCO0G0021; MICR CODE;
MICRE00240002; Branch: LAKDEKAPUL, HYDERABAD; on or before date and time mentioned abave. |5) Bids that are not filed up or Bids received beyond |zt date will ba considarsd &8 invalid Bid gnd
gheal be summarity refected, Mo inlerest shall ba paid on the EMD, Once the bic isSutmitied by the Bloder, same cannol be wandrasn. i the bicder does not parcipale in tha bl process. EMD deposited by the
Bioder shall be forfeited wilkout further recourse. However, EMD depasiled by the ursuccesshid biddar shall be refunded withous interest, (B) The bid prce 1o be submilted shall be sbaoye the Resarve Price
aficn g incrament val i of B 0000 (Rugees Ten Thousard anly) and e bid ter shal furthes miproeg thesr aller i mulliphe of BS. 100000 (Bugess Ten Thoussad only], Thirprapay shal nol be sokl below
the Resarve Price sef by the Suthonsed Officar. (T The succassful bidder (8 required o dapost 35% of the sale price (indysive of EMO) immedately bt nol tater than nest working day by Demand Draft deawn in
fevaur of of © HDB FINANCIAL SERVICES LIMITED" payable AT PAR! MEW DELHI or NEFTIRTGS in the account of “HDBFS GEMERAL COLLNS"; Account Mo 00210%10002748; IF5C Code-
HOFCOO00021; MICR CODE: MICRS00240007; Branch: LAKDIKAPUL, HYDERABAD and the balande smount of Sake price shall be paic by the successiul biddar wiin 15 days foms the daie ol confirmatian of
sale by tha Company, Tha EMD as well as Sale Price paid by e interestad bodders shall carmy noimerest. The dapost of EMD o 10% of sele price, whetaver may ba thecase shall be forfaitad by tha Company, if
the suigas sl bidder ks o adhers (6 lermes o sala orcommils any defaull, |8} Dn compliance of karms of Sale, Authas sed odficar shallissue “Sale Cedificate” in favour ol highas| bidder, All be axpenses relafad 1o
gtamp duty, regisiration charges, conveyance, TS ez, 1o be barne by the pechaser, (9) Comaany dosg notiake amy respongibilly 1o proceee pemizaion | ROC framany authoety ar under any othes B n fancsin
respact of praparty ofarad or any other dugs e culslending water'alectnicty dues, proparty t3x or other charges, if any. {10} The swccessiul bidder shed bear all sxpenses nciiding panding duss of any
Crrebosm b Aultsarsy, i army bases! ulily bilks ebc. 1o e Murscipal Carporation of ary oferaulbonty agency and fees pavable for stamp culy fregistration fess e, for regisiration ol the Sale Cer@icaie, (11} The
Authonised Officer resarvas the absolule night and dscretion fa acospt o refect any arall the offeratods or adjoumicanceal the zala wilhout aasigring any reasen oemodify &ny berma of sala without amy priar noties,
The immovable property shall be soid fa 1ha highes! biddar. Howaver, the Aufhonsad Officer rasenvas 1ha absoiule discralion $a allow indar-se bidding, i deemed necassary, [12) To the baslof ils knowladge gnd
Information, the Company s not aware of any encumbrances on he propesty 3o be sold akcept of the Company, However, inferested hidders should make their cwn assessment of the propery to el satsfacion

The Company daes notin amy way quaranles or makes any raprasentason wilh ragand ta the Tinesstills of the aforesaid prapsary, Forarny céherinformation, tha Authonsed Officer shall not be hald respansibte for
Ty Crrg e, ban, ercumirances, property by of any civer dues o The Govammdant of anybody in respect of e alresakt propary, (13) Furiheninlerest will be charged a5 spplicalbe, a5 perihe o docaments on
the amaurd cultstanding in the nolice end ncidental expenses, cogts, abe iz due and payebls 6l s actheal realizafion. (14) Tha nolice is kansby givan o tha Bamowen's) / Moctgapons) Lo remain prasent personaly
al the lima of salie and they can brng the irferding buyerfpurchasers Tor purchasing tha mmoveable proparty as described hereinabows, a5 per tha padiculars of the Tarms and corditiors of =3k (18] Online E-
guction parcipation is mandatony in he auchon process by making soplication in presoribed farmat whoch |5 availabia akong-with the affertander documenton tha website, Bidders ane advized 1 go through the
ket hitps weew.bankeaucions.com!' far detaled terms and condilicns of auchion sale bafore submiting thair bids and takng pant in e-auclion sak procesdings. Onling bidding wil [a%ea place at web-sta of
ceoanization & mentipred herelnabove; and shall be subject to the 1arms and conditons contained in 1he fender document. The Tender Documend and detaled Terma and Concdtions for fhe Auctian may be
downlaadad fromi the wabsits hifps:aww bardasuctions.comy ar tha same may also e caliscied from tha concamed Branch affice of HOEB Financial Seevices Limited. A copy of the Bid form akang with fhe
encksuresubmithed onling ko mentioning UTRE Mumber) shal be banded oo o Mr, Vikas Ansnd Mob, No, 3711010384, at HDE FINANCIAL SERVICES LIMITED, ADDRESS-: | Khasra o, £7_ Fnd Floar,
Opnosite Dessehra Ground, Vikespun, Mew Delhi-1 10018 onor befiore date and fime mentianed abave: (Fleasa rafer 1o the cetsils mentiored In table sbove), (18) The property-shall be soid an “As s Wheaneis
Base" and "As k= Whal is Basis® condilion and the intending bidder should make discraet enguires as regands encumbrance, charge and stalutary culslanding on the propary of any sulbanly besidas e
Carpany's charoes and should satisfy themselves abaut the tte, exten], quality and quantity of the property bafone guebmilting Sheirbd, No claim of whatsosyer nabirs regarding the propedy pat for sale, charges
and ancumbrancas cver e praperty or any other mattar alc. will be antertained affar submission of the orfing bd and at any stage theseaftes, The Company shall oot be responstia for anything whatsoever

including damages of evicion proceeding, et Thentending Moder shal ndemnify the tenands aswel as the Company inthis regand. The purchasar shall take necessangacton forevichon of ienant | sestiemant of
benantanlyin accordance with the Laa: Tha Company prasses mip senvecs the prncipls of cavast empfar. (17) Thes publication is also a 1§ (Ffeen) days’ of notice lo the Barmower / Mortgagor S Guareniors of tha
EovE Said lan account pursiant Lo fuke §(2), B(E} and Rule S al Securly Interest |Enfoecement) Rules 2002, 10 discharge the labdlly in il and pary the dues a5 menlicned above alongwith uplo dalé inteses! and
exparsas within 15 [Fiffaen) deys’ of lvan beanng ro. 3512082, AE555996 and ako publication is a&o & '30 (Thiry} deys’ of natica fa the Bormawer | Miortgagar ({Guareniors of the above =aid loan account pursuant
ba ruleG12), BEFand Bue F ol Secusly inberes! [Enlorcinenl) Rules 2002, todischarps the Rabaity o uband pay e dies 8 manboeed aboe alongwiih upba dabe inémes] sl epanses walbin 20 [ Thry) cays’
cf loan bearng no 2254055 from the date of thes notics feilng which the Sacured &sset willba 2ald as per the terms and condiions mentionad sbave. Incase theee is any discrapancy bebwesn the pubdcations of
sake nalice s English and Vernacu lar reniespapir, Lhan n S0 cass B Englsh néwspaper il superseda B vl madular neaspapear and ILshatl be considanad a5 B linal dopy, thus nemosing Se ambiguty, e
barrpwenmpripagors pays the amaint doe to the Company, i ful before Be defe of safe, auction is lable to be slopped. For further detalls and quertes, contact Authosized Offices, HOB FINANCIAL

Place: New Delhi, Diate: 30.04.2025

AUTHORISED OFFICER, HDB FINANCIAL SERVICES LIMITED

epaper.financialexpress-.-cnn‘. &

New Delhi
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. Finance e, Haei—4, AITS—201301 Ref. No. Dated: 08.04.2025
it i cion o Fnance s and €
- : 5 Securitization and Reconstruction of Financial Assets and Enforcement of [Summons to
fearer 3R o1 ey gwar (Hiuie afwal & FOT TE SAETHAT FHTETT : ot ; :
[ ) ( e 33‘%) ik T S S () § 24-0—2025 B SR orer Wy 1 R 3 W ST the parties through Publication under Section 18 of the Security Interest Act 2002 as
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122001 . NOTICE
3. |dmwge W1 QAT T AR E 3. |dwere &1 kS S ST T 8 Take notice that appellant has filed an appeal against the order dated 06.09.2024 passed in
4 |o| wmA @ Moo o | it ey, eer o e S WA T faawer STet qgHed sae | el iR TeuT S.A. No. 469 of 2024 by the Debts Recovery Tribunal at Lucknow, Uttar Pradesh.
HfEeRTeT S Hoferat R o L R . e ﬁ?ﬁ & _ The above mentioned appeal has been listed for appearance and further proceedings
5, |WE Tl HaSl B R A S gR Wl G Je1 Jaee el S A0 SISl Bl R gwer / WA | faci Tfafafear before the Appellate Tribunal atAllahabad on 05.08.2025 at 11.00 A.M.
&THTH 7T (e e ol fog a9 & 49 U R A T — You may appear before this Appellate Tribunal on the date either in person or through legal
6, |Toreet fEdta o = de o qe (e oW 2022-23 H 1,18.537.80 FAIT wUT @) Ryl <) HTAT SR e = / e practitioner duly appointed by you for this purpose.
Tl Hﬂnﬁﬂg 2 TEE__ETE a— I & e e v Take notice that in default of your appearance on the date fixed the appeal will be hear
7, E‘ﬁlﬁﬁ’ﬁ?ﬂ TR i HEE TR HUWT TR SeT T Anl | . -
qm_iqrrq}-, ﬁﬁﬁﬁﬁﬁr-l 8. [a1 auf & oifw Sucrer fachia faaver |8 SIH&R WHET YRR H U1 @l Sl ejiparte. Registrar
B |31 @9 & offod auae (6| [Eega AT WY O & e T W gﬂﬂ_‘ﬁ a;% W%Wa% mm mﬁw ol & | ST g ?gifﬁ fere R . Debts Recovery Appellate Tribunal, Allahabad
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPDSE ONLY AND 15 NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION
OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS IS NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY,
OUTSIDE INDIA.

Initial Public Ofter of equity sharez on the SME Platiorm of BSE Limited ("BSE SME" or "BSE") in compliance with Chapler 1X of the Securities and Exchange Board of

SIHRI U BR & [T HUAT, THH HAT 16

IR A U S & (Freeh-1 10001 A 59 i rissala@amail com T b e et il Wﬁaﬁ' India (Issue of Capital and Disclosure Requirements) Regulations, 2018, as amended ("SEBIICDR Regulations™).
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A 9, tw o 14. qeATd Hfad 3R FHET Jroriel & DOVE SOFT LIMITED
ﬂﬂq;i?r%'fg'%} Fee Sy 10 SrgRE S Fe @A : Dur Company was incorporated as private imited Company under the name "Dove Soft Private Limited”, under the provisions of the Companies Act, 1956 and Certificate of
T 5 S e 15, [T TSI SR R 1 if fafor |14-07-2025 Incorporation was issuad by the Registrar of Companies, Maharashtra, Mumbai on August 19, 2011, Subsequently, our Company was converted into a public limited
' 16, [Tef T rficafts wgd wx+ & fofg | cirp.haldiram@gmail.com company pursuant to shareholders resolution passad al the general meeting of our Company held on August 17, 2022, and the name of our Company was changed to “Dove
1 fafi
16| 5T o ST e w ¥ | crp rissala@gmail com i ?5? AL H@ﬁ —— __ Y __ Soft Limited” and a fresh certificate of incorporation dated September 19, 2022, was issued by the Registrar of Companies, Mumbai, The Corporate ldentification Number of
oy WeT e S : 17. |PIARC SHER @1 THOHTAS @ W PIANE AR TACHTHS & ST doigd ouf Company is U74900MH2011PLC221087. For details of registered offica of our Company, please refer to chapter titled “History and Certain Corporate Mattars”
17 TR % ’rFﬁ'F':I ﬂ__ﬂlfﬁi' e I T dofieser Rerfr 1 faa §1|361 3:6{0§2 ; W %@Aﬂ?gg—om beginning on page 191 of the Draft Red Herring Prospecius.
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%;1 w1 oo fufa an e TSR ol @ PR @ T _irer Naman<d) rafdy B ATex e A AT Registered Office: Office No. 1101, DLH Park, Opp. MTNL, Goregoan West Mumbai-400062, Maharashtra, India

Telephone: +41 9321938063 | Emall ID: secretariali@dove-soft.com | Website: www.dovesoft o
Contact Person: Archit Tundia, Company Secretary and Compliance Officer
CIN: U7 4900MHE201TPLE2 21087
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OUR PROMOTERS: KURJIBHAI RUPARELIYA, RAHUL BHANUSHALI

AND SKY OCCEAN INFRASTRUCTURE LIMITED

THE OFFER IS BEING MADE IN ACCORDANCE WITH CHAPTER IX OF THE SEBI ICDR REGULATIONS (IPO OF SMALL AND MEDIUM ENTERPRISES) AND THE
DRAFT RED HERRING PROSPECTUS (“DRHP") DATED APRIL 28, 2025 HAS BEEN FILED WITH SME PLATFORM OF BSE (“BSE SME").

This is only an adverfisement for information purpose-and nof an offer document announcement. Not for publication, disfribution or release directly or indirectly into the
Unitad States of America or otherwise outside India, All capitalized terms used and not definad herewith shall have the same meaning assignad to them in the Letter of
Offer dated March OF, 2025 (the “Letter of Offer” or "LOF™) filed with the Stock Exchange, namely National Stock Exchange of India Limited (“NSE™) (relerred 1o as the
“Stock Exchange™) and the Securities and Exchange Board of India (“SEBI™).

:5 IRIS CLOTHINGS LIMITED

Corporale Identification Number: L18109WB2011PLC166895

Qur Company was ariginalty incorporated as “fris Clothings Private Limited” under the provisions of the Companies Act, 1956 on August 27, 2011 bearing Caorporate
Identification Numbar U18109WB2011PTC166895 issued by the Hegistrar of Compandes, West Bengal. Our Company was subsequently convertad into a Public Limited
Company and conseguently name was changed to “Iris Clothings Limited™ and Fresh Cerfificate of Incorporation was issued by the Registrar of Companies, West Bengal

onJuly 24, 2018 bearing Corporate ldentification Number UT8109WE2011PLC166895.

Registerad Oftice: 103,241, Foreshora Road Shitspur, Howrah — 711102, West Bengal, India
Contact person: Mrs. Swata Agarwal, Company Sacretary & Compliance Officer
Telephane: +91 33 26373856 | E-mail id: info@insclothings.in| Website; www.irisclothings.in

PROMOTERS OF OUR COMPANY: MRS. GEETA LADHA, MR. SANTOSH LADHA, M/S.SANTOSH LADHA HUF,

MR. BALDEV DAS LADHA, M/S. BALDEV DAS LADHA (HUF) & MRS. KAMALA DEVI LADHA

ISSUE OF 1,35,95,105 FULLY PAID UP EQUITY SHARES OF FACE VALUE OF 2 EACH OF OUR COMPANY (THE "RIGHTS EQUITY SHARES") FOR CASH AT A PRICE
OF ¥35 PER EQUITY SHARE (INCLUDING A PREMIUM OF 33 PER EQUITY SHARE) (THE “ISSUE PRICE"), AGGREGATING TO ¥4,758.28 LAKHS DN A RIGHTS BASIS
TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) EQUITY SHARE FOR EVERY & (S1X) FULLY PAID-UP EQUITY SHARES HELD
BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS MARCH 13, 2025 (THE “ISSUE").

BASIS OF ALLOTMENT

The Board of Dhrectors of our Company would like to thank all its sharsholders and imvestors for ther response to the Company s Riohts 1ssue, which openad for
subscrption.on Thursday, March 27, 2025 and closed on Thursday, April 17, 2025 and the last date for On Market Renunciation of Hights Entitlermeants was Wadnesday,
April 0, 2025,

Out of the total 1,544 Applications for 1,%4.62 699 Rights Equity Shares, 246 Applications for 4,41,187 Rights Equity Shares wera rejected due to technical rejections
The tofal number of valid Appbcations received were 1,298 for 19,021,512 Rights Equity Shares, which was 139.91% of the Issue siza. In accordance with the Latier
of Offer, the Basis of Allotment was finalized on April 23, 2025, by the Company in consultation with National Stock Exchange of India Limited (“NSE"), the Dasignated
Stock Exchange, and the Registrar to the |ssu2. The Board of Director of the Company has at its meeting held on April 24, 2025, approved the allotment of 1,35,95,105
Rights Equity Shares to the successful Applicants. All valid Applications after fechnical rejections have been considered for aotment

1. The breakup of valid applications received through ASBA (after technical rejections) is given below:

Mo. of valid CAFs Mo. of Equity Shares Mo. of Equity Shares accepled Total Equity Shares
Calegory {including ASBA accepted and allotted against | and allotted against Additional accepted and allotted
applications) received Enfitlement (A) applied (B) [A+B)
Efigible Equity Shareholdars 1,255 80.87.808 15,51,578 1,06,39 386
Remounces 289 2955 719 . 29.55 719
Total 1.544 1.20,43.527 15,481,578 1,35.95,105
2. Information regarding total Applil:aliuns received.
Category Applications Received Equity Shares Applied lor Equity Shares allotted
Number % Number Value (7) % Number Value (%) %
Eligitle Equity Shareholders 1,255 B1.28 1,44 61,992 50,61 69 720 4.1 106,39 386 37,23,78.510 78.26
Renounces 289 18.72 50,00, 707 17 60,24 745 25 GY 29,55 719 10,34 .50, 165 21.74
Total 1,544 100.00 1,04,62 699 68.11,94.465 100.00 1,35,95,105 47,58,28,675 100.00 |
3. Basis of Allotment;
Number of Rights Equity Shares Number of Rights Equity Shares Total Rights Equl
Category No. of Applications | "~ iotiag - :;'ialm Emmamm Allotted - nplml?um?diﬁhml shares snmig Aﬂu?inw
Eligible Equity Shareholdars 1,228 90,57 BOB 15.51,6578 1,06,39 286
Remounces Fil 29.55,719 . 29.55.719
Total 1,298 1,20,43 527 15,51,578 1,35,95,105

Intimations for Allotment / refund / rejection cases:

The dispatch of Aliotment Advice cum Refund Intimation to the Alfottees, as applicable, has been completed on April 28, 2025, The instructions for unblocking of funds
incase of ASBA Applications were issued to SCSAs on April 23, 2025. The Listing applications were filed with the National Stock Exchange of India Limited {"NSE™) on
Friday, Aprid 25, 2025. The Company received the Listing approval from National Stock Exchange of India Limited (“NSE™) on Friday, April 23, 2025, The credit of Rights
Equity Shares o the respective demal accounts of the allotiees in respect of Allotment in dematerialized form has been completed on April 28, 2025, For further details,
sai "Terms of the Issue - Alfotment Advices or Refund/Unblocking of ASBA Accounts” on page 194 of the Letter of Offer. The trading in fully paid-up Equity Sharas
issued In the Rights ssue shall commence on MSE upon receipt of trading permission. The trading is expected to commence on or about Friday, May 02, 2025. Further,
in accordance with SEBI circular bearing reference - SEBVHONCFODILZICIRPY 2020013 dated Janvary 22, 2020, the raquest for extinguwshment of Rights Entitiements
has been sent 10 NSOL & COSL on Monday, Apnl 28, 2025,

INVESTORS MAY PLEASE NOTE THAT THE RIGHTS EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES DMLY IN DEMATERIALISED FORM.

DISCLAIMER CLAUSE OF SEBI: It is to be distinctly understood that the submission of the Letter of Offer to SEBI should not in any way deemed or construed that the
Letter of Offer has been clearad or approved by SEBI. The investors are advised to refer to the Letter of Offer for the full text as provided in “Ofher Regulatory and
Statutory Disclosures — Disclaimer Clause of SEBI™ on page 166 of the Letlar of Offer

DISCLAIMER CLAUSE OF NSE: “It is to be distinclly understood that the permission given by NSE should not in any way be deemed or construed that the |etter of offer
has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the contents of the lettar of offer. The investors are advisad to refer to
the latter of offer for the full text of the ‘Disclaimer Clause of NSE" on page 167 of the Letter of Offer.

Unless otherwnse spaced, all capitahsed terms used hergin shall have the same meaning ascribed to such terms in the Letter of Offer dated March 07, 2025.

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR THE BUSINESS PROSPECTS
OF THE COMPANY.

COMPANY REGISTRAR TO THE 1SSUE

l Q CAMEO

IRIS CLOTHINGS LIMITED CAMED CORPORATE SERVICES LIMITED

! ' Registered Address: “Subramanian Building”,
Registered Office: 103/24/1, Foreshore Road Shibpur, .
Howrah - 711102, West Bengal, India 1, Gub houss Road, Dennal - 600 00c

Contact person: Mrs, Sweta Agarwal, Company Secratary & Compliance Officer ?HI:': UEN,EUTNFEEHPLEDM bt
iptin ; phone: +91-44-40020700
Telephone: +51 33 26373856 Email; rights@cameoindia.com | Website: htpa/rghts. camieaindia, comyirs
E-mail id: IJ‘I‘fD@ITIEEIDﬁ‘III‘Ig?.In Investor grievance e-mail: wisdom. @ camenindia.com
Website: www irisclothings.in investerEcamenindia.com
Corporate Identity Number: L18109WB201 1PLC1 66895 Contact Person: Ms. K Sreepiya | SEBI registration no.; INRDO0003753

For Iris Clothings Limited

On behall of Board of Direclors

8d/-

Mrz. Sweta Agarwal

Company Secretary and Compliance Dificer

Place: Kolkata
Date: April 30, 2025

IRIS CLOTHINGS LIMITED has filed a Letter of Offer dated March 07, 2025 with NSE. The Letter of Offer is availabte on NSE at www.nseindia.com, website of the
company at www.irisclothings.in and website of the Ragistrar at hitps.//rights.cameogindia.com/iris. Investors should note that investment In equity shares involves a
degree of sk and for details relating to the same, pleasa see the section entitled “Hisk Faclors™ on page 19 of the Letter of Difer.

Tha Rights Entitlements and the Rights Equety Shares hava not baen and will not b registared under U.S Securities Act and may not be offared, sold, resold or otherwise
transterrad within the United States, except in transaction not subject fo, or exempt from the registration requirements of the US, Securities Act and applicable state
sacuritios laws. Accordingly, the Rights Entiiements and the Rights Equity Shares are only being offered and sold outside the United States in offshora fransactions in
compliance with Reguiation 5 under the US. Securities Act and the applicable laws of the jurisdiction where those offers and sales occur. The Right Entitlerments and the
Equity Sharas may nof be re-offered, re-sold, pledged or otherwise fransferred except in an offshore transaction in accordance with Regulation Sunder the LS. Securities
Acl. The offering to which the Letier of offer relates is not, and under no circumstances is to be construed as, an offering of any Rights Equity Shares or the Rights
Entitlermant for sale in the United States or as a soficitation thersin of an offer to buy any of the Rights Eguity Shares or Rights Entitlernent. There is no infention to register
any portion of the Issue of any of the securities described harain in the United States or to conduct 3 pubdic offering of securities in tha United States, Accordingly, the
lzsue Documents and the Application Farm should not be forwarded to or transmitted in or to the United States, AdRasz

Our Company: Our company is an integrated cloud-communications solutions providers offering services via SMS, RCS, Voice, WhatsApp. Email and
other digital channels. We provide services to various enterprises and over-the-top (OTT) platforms through services such as transactional Short
Message Service (SMS), WhatsApp, Voice, Interactive Voice Response (IVR), automated voice calls solution, E-mail and Digital Products.

INITIAL PUBLIC OFFER UP TO 64,71,000 EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH (“EQUITY SHARES™) OF DOVE SOFT LIMITED ("COMPANY™) FOR CASHAT A
PRICE OF ¥ [+] PER EQUITY SHARE {INCLUDING A SHARE PREMIUM OF ¥ [+] PER EQUITY SHARE) ("OFFER PRICE") AGGREGATING UP TO ¥ [=] LAKHS
COMPRISING A FRESH ISSUE UP TO 52,00,000 EQUITY SHARES OF FACE VALUE OF % 10 EACH BY OUR COMPANY AGGREGATING UP TO ¥ [+] (THE "FRESH ISSUE™)
AND AN OFFER FOR SALE UP TO 12,71,000 EQUITY SHARES OF FACE VALUE OF £ 10 EACH (“OFFER FOR SALE") AGGREGATING UP TO T [ =) LAKHS, COMPRISING
UP TO 6,35,.500 EQUITY SHARES AGGREGATING UP TO ¥ [+] LAKHS BY RAHUL BHANUSHALI, UP TO ¥ [+] LAKHS AND COMPRISING UP TO 635,500 EQUITY
SHARES AGGREGATING UP TO ¥ [+] LAKHS BY SKY OCCEAN INFRASTRUCTURE LIMITED (TOGETHER, THE “SELLING SHAREHOLDERSE™, AND SUCH EQUITY
SHARES, THE “OFFERED SHARES™) OF WHICH UP TO [=] EQUITY SHARES OF FACE VALUE OF ¥ [+] EACH FOR CASH AT A PRICE OF T [«] PER EQUITY SHARE
INCLUDING A SHARE PREMIUM OF [ -] PER EQUITY SHARE AGGREGATING TO ¥ [+] WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO THE OFFER
(THE “MARKET MAKER RESERVATION PORTION"). THE OFFER LESS THE MARKET MAKER RESERVATION PORTION ILE. NET DFFER OF [+ ] EQUITY SHARES OF FACE
VALUE OF T 10 EACH AT A PRICE OF T [+] PER EQUITY SHARE AGGREGATING TO ¥ [+ ] IS HEREIN AFTER REFERRED TO AS THE “NET OFFER". THE OFFER AND THE
NET OFFER WILL CONSTITUTE [ =]% AMD [ =]% RESPECTIVELY OF THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.
THE FACE VALUE OF EQUITY SHARES IS T 10 EACH. THE OFFER PRICE 15 [+] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM
BID LOT WILL BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS AND WILL BE ADVERTISED IN ALL EDITIONS OF [+]
(WHICH ARE WIDELY CIRCULATED ENGLISH DAILY NEWSPAPER) AND ALL EDITIONS OF [ =] (WHICH ARE WIDELY HINDI DAILY NEWSPAPER) AND [ =] EDITIONS OF
[=] (A WIDELY CIRCULATED MARATHI DAILY NEWSPAPER, MARATHI BEING THE REGIONAL LANGUAGE OF MAHARASHTRA WHERE OUR REGISTERED OFFICE IS
LOGATED), AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED (“BSE", "STOCK
EXCHANGE") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITE

I case of any revision in the Price Band, the Bid/Offer Pericd will be extended by af least three additional Warking Days after such revigian in the Price Band, subject fo the
Bid:/Offer Period not exceeding 10 Waorking Days. In cases of force majeurs, banking strike or similar unforeseen circumstances, our Company may, for reasons o be
regorded in writing, extend the Bid /Offer Pariod for a minimum of One Working Day, subject to the Bid/Offer Period not exceeding 10 Working Days. Any ravision in the Price
Band and the revised Bid/Otfer Period, if applicable, shall be widely disseminated by notification to the Stock Exchange, by issuing a press release. and also by indicating the
change on the respective websites of the BELMs and at the ferminats of the members of the Syndicate and by intimation to Designated Intermediaries and the Sponsor
Bank(s), as applicable.

Thiz Otfer i being made through the Book Building Process, in terms of Rule 19(2){b) of the Securities Contracts (Regulation) Rules, 1957, as amended {*SCRR") read with
Requlation 228 of the SEBI ICDR Requlations and in compliance with Reguiation 253 of the SEBI ICDR Ragulations wherein not morg than 50.00% of the Net Oflar shall be
availabie for allocation on a proportionate basis to Qualified Insttutonal Buyers (“QIBs") (the “QIB Portlon™), provided that our Company in consuftation with the BRLMSs may
allocate up to 60.00% of the QI8 Portion to Anchor Investors on a discretionary basis ("Anchor Investar Partion”). One-third of the Anchor Investor Portion shall be reserved
for domestic Mutual Funds, subject to valid Bids being received from tha domestic Mutual Funds at or above the Anchor investor Allocation Price in accordance with the SEBI
ICDR Regutations. In the event of under-subscrption or non-allacation in the Anchor [nvestor Partion, the balance Equity Shares shall be added to tha QIE Portion (other than
the Anchor Investor Parbion) (*Net QIB Portion™). Further, 5.00% of the Met QI8 Portion shall be available for allocation on a proportionate basis to Mutual Funds only, and the
remainder of the Net QI8 Portion shall be available for allocation on a proporticnate basis to all QIB Biddars, including Mutual Funds, subject to valid Bids being raceived at or
above the Offer Price. However, if the aggreaate demand from Mutual Funds is less than 5.00% of the Net QIB Portion, the balance Equity Shares avallable for albocation in the
Mutual Fund Portion will be added to the remaining Net QIB Portion for proportionate allocation to QIB2. Further, not less than 15% of the Net Offer shall be available for
allocation on a proportionate basis to Non-Institutional Investors, out of which (a) one third of such portion was reserved for applicants with application size of more than 2
lots and up to such lots equivalent to not mare than $ 10,00,000 and (&) twa-third of such portion was reserved for applicants with application size of more than € 10,00,000
provided that the unsubscribed portion in either of such subcategones coukd have been allocated to applicants imthe other sub-category of Non-Institutional Bidders and not
lass than 35% of the Net Offer shall be available for albocation to Individual Bidders in accordance with the SEBI ICDR Requlations, subject to valid Bids being received at or
above the OHer Price. Al Bidders. other than Anchor Investars, are required to participate in the Offer by mandatorily utifising the Application Supported by Blockad Amount
{"ASBA") process by providing details of their respective ASEA Account (as defined herginafter) in which the corresponding Bid Amounts will be blocked by the Seif Certrfied
Syndicate Banks ("SCEBs™) or undertha UPI Mechanism, as the case may be, to the extent of respective Bid Amounts. Anchor investors are not permitted to participatein the
Otfer through the ASBA process. For details, sea “Ofer Procedure” on page 318 of the Draft Red Herring Prospecius. Provided further that for the purpose of public ssue by
an issuarto be listed listed on SME exchange made in accordance with Chapter 1X of the requlations, the words "Refail Indiidual investors ™ shall be read as words “individual
Invastors who applies for minimum application size”,

This public announcement is made in compliance with SEBI (ICDR) Regulations, 2018 of regulation 247 The DRHP liled with the SME Platform of BSE Limited (BSE) shall be
made avaiabla fo the public for comments, if any, for a penod of at least 21 days, fromthe date of such filing by hosting it on the websita of the BSE at www.bsaindia.com
and the wabsite of the Company at www dovesoft.io , and at the website of BRLMs i.e. Unistone Capital Private Limited at www,unistonacapital.com and Grow House Wealth
Management Private Limited & ipo@arowhousewealth.com. Our Company hereby invites the members of the public to give their comments o Stock Exchange, 1o Company
secretary and Compliance Officer of our Company and /or the BRLMS at their respective addresses menfioned below, All comments must be receivad by SME BSE and/or our
Company and/or BRLMs In refation to the offer on or bafore 5 p.m. on the 217 day from the aforesaid date of filing the DRHP with BSE SME.

Investments in Equity and Equity-related securities involve a degree of risk and investors should not invest any funds in this Offer unless they can afford to take the risk of
losing their entire investment. Investors are advised to read the risk factors carefully before taking an investment decision in the Dffer. For taking an investment decision,
Investors must rely on their own examination of our Company and the Offer including the risks invohved. The Equity Shares Issued in the Offer have not bean recommendead or
approved by the Securities and Exchange Board of India (“SEBI"), nor does SEBI guarantee the accuracy or adequacy of the Draft Red Herring Prospectus. Specific attention
of the investors is invited to the section "Risk fFactors” baginning on page 30 of tha Draft Red Herring Prospectus.

Any decision to invest in the Equity Shares dascribad in the DRHP may only ba made after the red herring prospecius (“Red Herring Prospectos”) has been filed with the RoC
and must be made solely on the basis of such Red Herring Prospectus as there may be material changes in the Bed Harring Progpectus from the DEHE

The Equity Shares, when offered, through the Red Herring Prospectus, are proposed to be listed on BSE SME "SME Platform of BSE Limited.” For details of tha main objects
of the Company as contained in its Memorandum of Association, see "History and Certain Corporate Matiers™ on page 191 of the DRHP The liability of the mambers of the
Company is kmited. For datails of the share caprtal and capital structurs of the Company and the names of the signatories to the Memorandem of Association and the number
of shares subscribed by them sea "Capital Stricture " on page 81 of the DRHP

BOOK RUNNING LEAD MANAGERS TO THE OFFER

REGISTAR TO THE OFFER

WEALTH
b A A GRAEMT
GROW HOUSE WEALTH MANAGEMENT PRIVATE LIMITED | PURVA SHAREGISTRY (INDIA) PRIVATE LIMITED
Undt No. 9. Ground Floos, Shiv Shakti ind. Estt,

J. K. Baricha Marg, Lower Farel East,

Mumbai- 400011, Maharashtra, India

Tel. No.: 022 4961 4132

Email: newissueimpurvashare.com

Investor grievance email: newissuaE pUNashane com
Contact Person: Deapali Divri

Website: wvrw purvashare.com

SEBI Regisiration Number: [RROO00D1112

CIN: UGT120MH1993PTCO 4079

UNISTONE

UNISTONE CAPITAL PRIVATE LIMITED
A/ 305, Dynasty Busingss Park, Andneri-Kurla | A-606, Privilon, Ambli Bopal Road, B/ Iscon Temple
Hoad, Andhen East, Mumbar - 400 059, 5.G. Highway, Ahmedabad-380054, Gujarat, India.
Maharashira, India. Tel No.: +91 93204 13005

Tel. No.: +91 224 604 6494 Email: ipoi@qgrowhousewealth.com

Email; mbiunistonecapital.com Investor grievance email;

Investor Grievance Email: invastorreation@growhousewaalih.com
compliance@@unistonecapital.com Contact Person: Hill Shah

Website: wrww umistonecapital.com SEBI Regn. No, INMOOOD1 3262

Contact Person: Brijash Parekh CIN: UET100G2022PTC133630

SEBI Regn. No. INMODO01 2449
CiN: UES598MH201SPTCI30850

COMPANY SECRETARY AND COMPLIANCE OFFICER

Investors can contact our Company Secratary and Compliance Officer, Book
Running Lezd Managers or Registrar to the Offer, in case of any pre offer or post
offar refated problems, such as non- receipt of letter of allotment, non- cradit of
allotted Equity shares in the respective beneficiary account. non-receipt of refund
orders and non-receipt of funds by elecironic mode ete

Archit Tundia

Office No. 1101, DLH Park, Opp. MTHL, Goregoan West Mumbai-400062,
Maharashtra, India

Tel No.: +91 9321938063

Email: secretardal@dove-soll. com

Website: werw. dovesoftio

All capitalized terms used heredn and nol specifically defined shall have the same meaning as ascribed 1o them in the DRHP

For DOVE SOFT LIMITED

Dn behalf of the Board of Directors
o/

Archil Tundia

Company Secretary and Compliance Dificer

Place: Mumbai
Date: Apnl 29, 2025

DOVE SOFT LIMITED is proposing, subject to applicable statutory and regulatory requivemnents, receipt of requisite approvals, market conditions and other considerafions,
to unﬂarlake an initial pubdic offer ﬂl‘ its Equity Enares and has 1i=:E{1 1he DHHP da!ed April 28, 2025 wi1h BSE EME The DRHP is avallable an m& website of ESE at

aty."mv uruwnnusf'wenrth com and the website of uu* Eumpan';r at woww dovesoitio. Potantial mw*s’rcur‘; should nute that investment in equity shares involves a high degree
of risk and for details refating to such risk, see the section titled “Arsk Facfors™ beginming on page 30 of the DRHP Potential investors shoutd not rely on the DAHP filed with
SME BSE for making any investment decision.

The Equity Shares offered in the Offer have not been and will not be registered under the LL5. Securities Act of 1933 {the *U.3. Securities Act™) or any state securities lawsin
the United States, and unless so renistered, and may not be offerad or 50ld within the Linited States, except pursuant 1o an exemption from, or in a transaction not subject to,
the registration requirements of the U.S. Securities Act and apphicable U.S. state securities laws. Accordingly, the Equity Shares are being ofered and sold onby outside the
United States in offshore transactions in refiance on Regulation s and the applicable laws of the jurisdictions whera those offers and salas are mada

epaper.jansatta.com
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